STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE STATE OF ANDHRA PRADESH
IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 31.07.2024.

. Expected
" Date and ; - Date of Stay if any ;
Sls District Name of Court | Case No SHHng/ Number of |Offence Alleged Ma)_umum Detg/etfling Framing Present Status by Higher flime o.f
No. Former Punishment | Charge-sheet completion
F.L.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
proceedings granted
Imprisonment by Honourable High
cC Former 01.02.2009, | U/Sec.188, 283 Charges Courtin
1 JMFC., Gooly | 430018 | MP. |Cr.No20/2009|  of IPC. for 6 months | 30.08.2009 | i famed. [CRL.P.No.627/2020 | S1@Yed
or fine or both
on 05.10.2020.
NBW is pending
against AG6.
Sitting & U/Sec.143, 188, | Imprisonment
2 SECM, | O e | Former | 2072007 | 447,186,506 | for 7yearsor | 23.00.2000 | 05.01.2023 | Trial Scheduie Fixed i 3 months
yadurg. MLAs. |7 tw 149 IPC__| fine or both
For Trial. Stay of all
further proceedings
Ananthapuramu | E ¢ M. cc Siting | 21.07.2007, | UrSec.3530f | MPrisonment grantec by
3 Rayadurg. 51/2018 MLA. |Cr No.35/2007 IPC. for 2 years or 31.10.2008 23.06.2014 Honourablg High Stayed
fine or both Court in
CRL.P.N0.2671/201
8 on 12.03.2020.
For Trial. Stay of all
further proceedings
= Imprisonment granted by
J.F.C.M. cC Sitting 23.07.2007 U/Sec.353 of :
4 ' : for 2 years or 31.10.2008 23.06.2014 { Honourable High
Rayadurg. 52/2018 M.L.A | Cr. No.36/2007 IPC. fine ‘or both Solrtin Stayed
CRL.P.N0.2667/201
8 on 12.03.2020.
- . Imprisonment . -
AJF.CM, Sitting Private U/Sec.500 of For Continuation of
5 o ——— CC 2/2019 MP. Complaint IPC. for 2 years or 12.02.2014 16.06.2023 Chief of PWA1. - 6 months

fine or both




Expected

sI Sitting/ | Dateand Maximum | Date of filin e Stayifany | S of
) District Name of Court | Case No 9 Number of |Offence Alleged : 9 Framing Present Status by Higher ‘
No. Former Punishment | Charge-sheet completion
F.LR. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Interim Stay of all
further Proceedings
" Spl J.F.CM., ée Former | 23.03.2022. |U/Sec.143, 341 ';gfgsn?l';’r"‘tﬁ’: 04022023 | Charges graS:e: g’;rr‘t’?nb'e
Ananthapuram | 07/2023 M.L.A. 53/2022 riw 34 of IPC. o ’ not framed. 9 Stayed
or fine or both Crl.P.No.
7854/2023, dt,
10.10.2023
Ananth i
, | ArennepurEmY | yECM, CC | Former | 02042019, | UiSec50gof |/MPISOMMeNt ) | Charges | g o in ) ;e
Tadipatri 03/2024 | M.P. 46/2019 LP.C. .= yeel O WEEUES | ot framed, d ¥
Fine or Both
Imprisonment
J.F.C.M., CcC Former 04.01.2021. | U/Sec.353, 506 Charges .
8 Tadipatri | 04/2024 | M.P. 01/2021 of LP.C. for2yearor | 31.012024. | o frameg, | Summons Pending 1year
Fine or Both
Spl. J.F.C.M. for - U/Sec.146, 147, | Imprisonment '
9 Railway, 15 siting | 10.01.2022, 174(A) of | for2yearsor | 30.07.2022 |27.04.2023 | For Judgement - 6 months
1/2023 M.L.As. | Cr. No.8/2022. .
Guntakal. Railway Act fine or both
o 25.05.2018 Imprisonment
I AJ.F.CM., CC Sitting ! U/Sec.341 &
10 Proddutur 17/2020 MLA. Cr. No.206/ 188 of IPC. for 6 months 31.12.2018 21.02.2024 Part Heard - 3 months
2018 or fine or both
Stay of all further
Y.S.R Kad itti i
RRand i . Sl\'nt‘g,‘g 11.04.2019, |U/Sec.323, 324, | Imprisonment o l;roileedlngsb?rag.ter?
11 il i - | Cr.No.100/ | 506 riw34of |for7yearsor | 20.10.2020 aiges || by RONGUTEe Tl Stayed
Kamalapuram. | 21/2020 | (Rajya ’ 201'9 IPC fifié ot bioth o not framed. | Courtin Crl.P.No.
Sabha) ' ! 3219/2022, dt
28.04.2022
U/Sec.143, 147,
188, 353, 451 .
14.04.2016, ) ; ' | Imprisonment
12 GFEN, CC | Former | o ‘Nos7 |427TW149IPC | (o earsor | 27102018 | 15.07.2023 | For Arguments. i 1 month
Alamuru 11/2020 M.P. 2016 & Sec.3 of fine or Bt
’ P.D.P.P Act,
East Godavari 1984.
U/Sec.188, 143,
447, 427 riw .
14.04.2016, ! Imprisonment
13 )G, GG | Former cr. HAIPCE | o veasor | 27402018 |15.07.2023|  Forfurtner i 1 month
Alamuru 12/2020 M.P. Sec.3 of Arguments.
No.58/2016. PDPP fine or both

Act,1984.




Expected

si Sitting/ |  Dateand Maximum | Date of filin Date:of Sty ifany | et
' District Name of Court | Case No 9 Number of |Offence Alleged . 9 Framing Present Status by Higher ©o
No. Former Punishment | Charge-sheet completion
F.I.R. Charge Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
- Imprisonment
. IAJF.CM, cc Sitting 26.08.2019. | U/Sec.353 riw
14 East Godavari Palakol 31/2023 MLA 257/2019. 24 of IPC for 2 years or 27.05.2022. |07.03.2024. Part Heard - 6 months
fine or both
Stay of all further
Wisec. 177,223, Imprisonment P;acrizzl rtln?(s
IMA.J.C.J. M.L.A. 13.07.2011, | 508, IPC, and .
15 Guntur Gourt, Tenall, CC 5/2020 (Present) |Cr. No.45/2011 | Sec.125(A) of for 7 years or 31.12.2018 21.10.2020 Honograble High Stayed
RP Act 1951 fine or both Court in Crl.P.No.
' ' ‘ 4973/2022, dt
12.07.2022.
Sf/s of A3 pending.
Simple Stay of all further
s ; U/Sec.499, 500, . proceedings granted
IV A.C.MM., CcC Sitting Private Imprisonment Charges }
o Vijayawada. 33/2018 M.L.A. Complaint 501, 202 w34 for 2 years or An:08.2018 not framed. oy Honourapie Righ Stayed
of IPC. P Hith Court in
Lt CRL.R.C.N0.294/202
1 on 28.04.2021.
U/Sec.143, 145,
c i 12.04.2019, 188, 153-A r/w | Imprisonment
17 l\\ji.':%\tnégqé’ 27?2%23 ?\/l‘ttll_ng Cr. 149 IPC & Sec | for 5 years or 18.05.2023 15.02.2024 | Crl.Mps. Pending - umpotnc;r?s
Krishna 12y : e No0.339/2019 |32 of AP Police | fine or both
Act.
U/Sec.143, 145,
- 11.04.2019, | 188, 163-Ar/w | Imprisonment
18 I, e i S cr. 1491PC& |for5yearsor | 18.05.2023 | 15.02.2024 | Cri.Mps. Pending : upie
18y ' | No0.342/2019 | Sec.320fAP | fine or both
Police Act.
U/Sec.188, 143 :
- 24.03.2019, : Imprisonment
19 'L’ig'gmgﬂ; 29?2%23 ‘T’\jlﬂl‘_”g cr. ré‘:; gg L'?ig‘ for6 months | 18.05.2023 | 15.02.2024 | Crl.Mps. Pending i ‘;1"0:;:8
jay ' o No.276/2019 or fine or both

Police Act.




Date of Stay if Expected
Sl. - Split up HAteRng Offence Maximum filing Date of any by time of
District |Name of Court Main Case No. Number . Framing Present Status A .
No. Case No. Alleged Punishment Charge- Higher | completion
of F.L.R. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Splfﬁ;uor; far CC 512018
Grifinal (The Case against A12 was Split up U/Sec.143, Split up
Cases relating cc from CC 05/2018 and Numbered as 147,323, | Imprisonment case
20 16 Electad 20/2020 | 20/2020 on 25.11.2020. The Accused = 353, 427, | for 7 years or - - NBW Pending From =
MPs. & No.1 was Jaleel Khan Former M.L.A in 506, 109 r/w | fine or both against A12 CcC
M.LASs. Main Case, the main case was 149 of IPC. 05/2018.
Vijayawac,ia. disposed on 01.02.2022)
CC No.45/2018
Spl_.r(_)ourt for (The Case against A19 was Split up
rial of U/Sec.143, .
Iy from CC No.45/2018 and Numbered Split up
Criminal 291, 188 riw 2
Cases relating cc as C.C.23/2020 on 04.12.2020. The 149 of IPC Imprisonment Case
21 A d No.1 Kolusu Pardh dhi - for 6 months or - - NBW Pending From -
to Elected | 23/2020 | fi°CuSeC . e and Sec.32 | ]
M.Ps. & Sitting M.L.A, A3: Vangaveeti Radha of the Indian | fine or both against A19. cC
M.LAs., Krishna, Former M.L.A. in Main Case, Police Act. 45/2018
Vijayawada. the main case was disposed on
08.02.2023)
Krish ’
rishna SP'TS;“; e CC N0.20/2018 U/Sec.143,
Eritaiaal (The Case against A11 was Split up 341, 188 riw
. from CC No.20/2018 and Numbered 149 of IPC, | Imprisonment . ;
Cases relatin : I
22 oot | CC 412022| as C.C.04/2022 on 23.03.2022. The - | and Sec.32 |for & months or x 5 Naz‘gfn’;frﬂqg f?;’nf o
M.Ps. & Accused No.1 was Chirla Jaggireddy, of the Indian |  fine or both | 202018
M.LAs. Sitting M.L.A in Main Case, the main Police Act, '
Vijayawaclla. case was disposed on 22.08.2022) 1861.
CC No.27/2018
(The Case against A:28 and A:33 was
Sp"TS:I“:f for Split up from CC No.27/2018 and
Erirfiiiial Numbered as C.C.1/2023 on
Cases relating ce 12.01.2023. The Accused No.1 Kolusu U/Sec.341, | Imprisonment NBWSs pending Split up
23 to Elacted 01/2023 Pardhasaradhi, Sitting M.L.A, A2: - 188, 290 r/w | for 6 months or - - against A28 and | from CC
M.Ps. & Kodali Venkateswara Rao, Sitting 34 of IPC. fine or both A33 27/2018.
M.LAS. M.L.A., and A3: Vangaveeti Radha
Vijayawa&a Krishna, Former M.L.A. in Main Case,
' the main case was disposed on
18.03.2024)




Date of Stay if Expected
5 Date and . - Date of :
21; District |Name of Court g plit up Main Case No. Number Snanoe Ma).umum fling Framing | Present Status Fok by tna O.f
: ase No. Alleged Punishment Charge- Higher | completion
of F.I.R. Charge :
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
CC No.69/2018
Spl_.rgglu; for (The Case against A:48 and A51 was
Criminal Split up from CC No0.69/2018 and
Cases relating ce Numbered as C.C.4/2023 on U/Sec.143, | Imprisonment Summons of A48 | Split up
24 to Elected 04/2023 22.02.2023. A1: Gottipati Ravi Kumar, - 341, 188 riw | for 6 months or - - and A51 are from CC
M.Ps. & A2: Kakani Govardhana Reddy and A3: 149 of IPC. fine or both pending. 69/2018.
M.LAs., Poluboina Anil Kumar Yadav, Sitting
Vijayawada. M.L.As. in Main Case, the main case is
Pending for Arguments.)
Spl. Court for CC No.10/2019
Trial of (The Case against A7 was Split up ;’igcégﬁ)t
Criminal from CC No0.10/2019 and Numbered ) .
25 Cases relating | CC as C.C.06/2023 on 14.03.2023. The EngSec11 | Imgrsonient NBW pending | SPit up
to Elected 06/2023 Accused No.8 is Chintamaneni i of Crushy for‘3 mantheror ) ) against A7. foom GG
T : ; against fine or both 10/2019.
M.Ps. & Prabhakara Rao, Sitting M.L.A in Main Birds and
M.L.As., Case, the main case was disposed on Krtoal itk
Vijayawada. 17.08.2023) '
Sp';r(.:"l“”ff‘” CC No.11/2020
Crz::ir?al (The Case against A:91 was Split up %’fgc‘iﬁg’
, Cases relating ce from CC No.11/2020 and Numbered 353 4’151 n:w Imprisonment Charges | Summons of A91 Split up
26 | Krishna to Elected | 10/2023 | as C-C.10/2023 on 15.05.2023. The 149 |pC & | for 2 years or FGET : d i from CC
M.Ps. & Accused No.1 is G.V.Harsha Kumar, Sec.3 of fine or both rained, pending. 11/2020.
M.LAs. Former M.P. in Main Case, the main P.D.P..P Act.
Vijayawada. case is pending for Arguments.)
Sp"Tc.’"l“r; feE CC No.12/2020 /
Crrilriir?al (The Case against A:91 was Split up Liffc&is
Cases relating ce from CC No.12/2020 and Numbered 353 -";51 n:w Imprisonment Charges | Summons of A91 Split up
27 to Elected 11/2023 as C.C.11/2023 on 15.05.2023. The - 14é IPC & for 2 years or Gt farned pafidifi from CC
M.Ps. & Accused No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ; : 12/2020.
M.LAs. Former M.P. in Main Case, the main P.D.P:P ‘Ausk.
Vijayawada. case is pending for Arguments.)
Sp"Tﬁ;"or} o CC 2/2019
Criminal (Case against A3 is Split up from CC
Cases relating ce 02/2019 and Numbered as CC U/Sec.500 Imprisonment Charges NBW pending Split up
A toElected | 13/2023 | 13/2023 on 16.05.2023. The Accused : glipe | e yeasw notframed.|  againstA3. | oM CC
M.Ps. & No.2 was Former M.P by name fine or both E g . 2/2019.
M.LAs., Nimmala Kristappa, The main case was

Vijayawada.

pending for Cross of P.W.1)




Date of Stay if | Expected
Sl District Name of Court | Case No =iting/ Date and Offence Alleged Masxlwmmm filing F[::::igf Present Status Arty by Hme of
No. " | Former |[Number of F.I.R. 9 Punishment Charge- 9 Higher |completion
Charge :
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, 147,
-y 148, 302 riw 149
Prl. District & ! Death or ;
: Former 15.03.2014 of .P.C. and ; For hearing
29 Kurnool Sessions SC 1/2021 2 Imprisonment | 05.09.2014 | 14.07.2023 = 1 month
Judge, Kurnool. M.L.A. |Cr. No.119/ 2014 | Sec.120(B) of IPC 5 66 SR RS Arguments
and Sec.25(1-
B)(b) of Arms Act.
30 INAJF.CM,, ccC Former Private U/Sec.420, 452, Lgrpglszr;r:;eg;t 18.03.2014 Charges not NBW Pending )
Nellore. 4972018 M.P. Complaint 506 riw 34 of IPC. rry e framed. against A3.
fine or both
-~ . Imprisonment
IVAJF.CM, CcC Sitting Private . _
31 Nallofe: 2412020 | M.LA. Complaint U/Sec.500 I.P.C. fo_r 2yearsor | 26.11.2019 | 31.08.2023 For Trial up to 1 year
S.P.S.R Nellore fine or both
Stay of all further
Imprisonment proceedings granted
AJF.CM, cC Sitting 28.03.2019. |U/Sec.171-C, 188 Charges not | by Honourable High
42 Kavall 112022 | M.LA 49/2019. riw 34 of IPC fOEiﬁ::r”égfhor 22.052020.| " fomed. | Courtin Crl.P.No, | SteYed
1258/2023, dt
16.02.2023
- Imprisonment
A.J.C.J. Court, cC Sitting 12.10.2015, U/Sec.143, 341, )
33 Prakasham Addanki. 692018 | MLAs. | Cr No.88/ 2015 |188 riw 149 of IPC. fo;ii?:rn;r;?hor 02.01.2016 | 27.09.2023 | For further Arguments 1 month
U/Sec.120(B),
143, 341, 435 riw ;
y ¢ . High Court Sta
34 Prakasham AJF.CM., SC 5/2019 Sitting 01.07.2014, S1494IP§3pa|13ry§P Ifmp;lsonment 28102016 Charges not Igper'idilrj1g in ! s )
Giddaluru. M.LA |Cr. No.152/2014| 5860 el e framed. | Crl.R.C.No.307/2021, Y
Act and Sec.7(1) fine or both )
GFCH. Law dt: 29.04.2021

Amendment Act.




Date of Date of Stay if | Expected
Sl o Sitting/ Date and Maximum filing . any by time of
No. District Name of Court | Case No. Former: |Nuiiber of E.LR. Offence Alleged S Charge- Fc;a:::ng Present Status Higher |completion
sheet 9 Court | of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
i Imprisonment
IVACMM,., Sitting 25.05.2019. |U/Sec.294-B, 504, .
35 visakhapatnam. CC 6/2022 MLA. 158/2019. 188 of IPC. fo_r 2yearsor | 07.09.2019. | 02.12.2019. For Evidence - 1 month
fine or both
Visakhapatnam
Xl Add.
Metropolitan Imprisonment
; , cc Former 04.04.2009, U/Sec.171-E riw p
36 Magistrate's 352023 | MLA |cr No 1332009 511 of IPC. up tg one year, | 01.05.2009 | 02.09.2021 For Evidence - 2 months
Court, or fine or both
Anakapalli.
U/Sec.143. 145 Stay of all further
341 ohic 1'49 of‘ proceedings granted
5 AJF.CM., cc Sitting | 26.07.2014, | IPC, and Sec.3(x) | MPrisonment Gliargssngy | Y HonoutEble High
37 | Vizianagaram |\ ianagaram. | 29/2018 | M.LAs. |Cr. No.241/2014.| of AP. Town | [or2yearsor | 29.08.2016 |~ c Sewl iy g
e ' E R ’ Nuis;an'ce Act fine-or both ' CRL.P.N0.396/2019
’ on 01.10.2020.
1889.
- Imprisonment
| WAJFCM, CcC Sitting 25.07.2018. U/Sec.323, 504, Charges not ;
38 | West Godavari Eluru 07/2024 M.LA 196/2018 506 of |P.C. for2yearor | 28.01.2022. A Summons Pending - 1 year

Fine or Both




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 31.07.2024

STAGE OF PROCEEDINGS
Na?;i:t?ifctthe Pre- Appearance |Furnishing of L Dischargs _ NBWs/ Sec.313 Total
Cognizance Summons of Accused Sureties Examination Petltn?ns Charges Trial | Arguments Bws Stay Cr.Ft.C._ Judgment
Pending Examination

1 |Ananthapuramu - - 2 4 - 9
2 |Y.S.R. Kadapa - - 1 1 - 2
3 |East Godavari - - 1 - - 3
4 |Guntur - . - 1 . 1
5 |Krishna - - 3 1 - 13
6 |Kurnool - - ) - . 1
7 |S.P.S.R.Nellore - - 1 1 - 3
8 |Prakasam - 5 - 1 - 2
9 [Vizianagaram - - - 1 - 1
10 |Visakhapatnam - = 2 . . 2
11 [West Godavari - & - = = 1

TOTAL - 0 0 10 10 0 38




